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REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED 

31/03/2023 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE MATTER 

OF OA NO. 32/2023 (WZ), RAJU ALIAS DEVAVAPPA ANNA SHETTY & ORS VS M/S 

SHRI DUTT INDIA PVT. LTD. & ORS 

1.0 Background 

Grievance in the Original Application No. 32 of 2023 (WZ), titled Raju alias 

Devavappa Anna Shetty & Ors. Vs M/s Shri Dutt India Pvt. Ltd. & Ors. as per order 

dated 31/03/2023 of the Hon’ble NGT is about the respondent No.1 industry i.e. M/s 

Shri Dutt India Pvt. Ltd., Madhavnagar, Tal. Miraj, Dist. Sangli; not maintaining their 

effluent treatment plant (ETP) because of which the effluent is being discharged 

outside the industry premises, which joins to Krishna River; resulting into death of 

large number of fishes.  

Hon’ble NGT directed vide order dated 31/03/2023 (copy of Hon’ble NGT order, 

dated 31/03/2023 is given at Annexure-1) and relevant order is reproduced as 

below:  

“4…We also deem it proper to constitute a Joint Committee comprising of one 

member each of Central Pollution Control Board (CPCB), Maharashtra 

Pollution Control Board (MPCB) and Secretary/ Commissioner of Fisheries, 

State of Maharashtra and the MPCB would be the nodal agency of the said 

Committee, with a direction that the Committee shall submit a report giving 

details as to the number of fishes died, what is the reason thereof and 

whatever deficiencies are noticed as pointed out in the present application. 

The factual report in this regard as well as action taken report shall be filed 

within a period of one month…” 

2.0 Approach and methodology 

In order to comply with the aforesaid Hon’ble NGT order, dated 31/03/2023; the 

Maharashtra Pollution Control Board (MPCB) vide email dated 25/05/2023 issued 

the joint committee constitution order dated 23/05/2023. Also, provided the 

background information and other relevant information to the joint committee for 

reference & deliberation in the aforesaid matter. Upon receipt of background 

information and nominee details from the nodal agency i.e. MPCB, the joint 

committee initially deliberated at MPCB, Regional Office, Sangli for way forward and 
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compliance of Hon’ble NGT order. It was also deliberated about various allegations 

mentioned in the original application (OA); incidence of fish kill in Krishna River; and 

action taken by MPCB against the aforesaid respondent industry & their past 

compliance status w.r.t. prescribed discharge standards for effluent and discharge of 

untreated domestic sewage from Sangli municipal corporation area into Krishna 

River through various natural drains/nalahs. 

The following joint committee members were present during the inspection: 

i. Shri Nishchal C., Scientist ‘D’, CPCB, Regional Directorate, Pune

ii. Shri J. S. Salunkhe, Regional Officer-MPCB, Kolhapur

iii. Shri N.S. Awatade, Sub-Regional Officer, MPCB, Sangli

iv. Ms. Amita Kolekar, Assistant Fishery Development Officer, Department of

Fisheries, State of Maharashtra

Also, Shri Rohidas Matkar, Field Officer-MPCB, Sangli was present during the joint 

committee inspection.  

3.0 About the industry(s) 

Erstwhile, M/s Vasantdada Shetkari SSK Ltd., was having integrated sugar & 

distillery industries at S. no. 173/156/167/188, A/P Madhavnagar road, Miraj, Sangli, 

Maharashtra. It is gathered from MPCB records that the aforesaid industry has 

entered into a lease agreement with M/s Shri Dutt India Pvt. Ltd., on 04/07/2017 for 

operation of integrated sugar & distillery industries for a period of ten years. Copy of 

the said lease agreement dated 04/07/2017 between M/s Vasantdada Shetkari SSK 

Ltd., and M/s Shri Dutt India Pvt. Ltd., is given at Annexure-2. Later during July, 

2020 M/s Vasantdada Shetkari SSK Ltd., based on the decisions taken during 

meeting of their board of directors, had cancelled its lease agreement for operation 

of distillery industry with M/s Shri Dutt India Pvt. Ltd., Subsequently, the said distillery 

industry was leased to a new operator i.e. M/s Swapnapurti Sugar Ltd., for operation 

of its distillery industry for a period of ten years; while retaining its lease agreement 

for operation of sugar industry with M/s Shri Dutt India Pvt. Ltd., The said new lease 

agreement w.r.t. change of operator of distillery industry was also communicated 

vide letter dated 18/02/2021 to MPCB by M/s Vasantdada Shetkari SSK Ltd., Copy 

of the said letter dated 18/02/2021 is given at Annexure-3. Accordingly, MPCB also 

issued amended CTO vide dated 15/07/2021 to M/s Swapnapurti Sugar Ltd., 
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(Operator of M/s Vasantdada Shetkari SSK Ltd.,) w.r.t. change in the name of 

industry.  

Hence, both the sugar & distillery industries are operated by separate 

managements/entities viz. M/s Shri Dutt India Pvt. Ltd., (Operator of M/s Vasantdada 

Shetkari SSK Ltd.,), engaged in manufacturing of sugar; hereinafter referred as the 

‘sugar industry’. Similarly, M/s Swapnapurti Sugar Ltd., (Operator of M/s Vasantdada 

Shetkari SSK Ltd.,), a molasses based distillery i.e. engaged in manufacturing of 

rectified spirit; country liquor and ethanol; hereinafter referred as the ‘distillery 

industry’. Both of the aforesaid industries are having separate consent to operate 

(CTO) issued by MPCB. M/s Shri Dutt India Pvt. Ltd., (Operator of M/s Vasantdada 

Shetkari SSK Ltd.,) is having CTO for cane crushing capacity of 7,500 TCD. Copy of 

CTO of sugar unit dated 04/11/2020 along with the details of products i.e. sugar; 

molasses; bagasse; press mud & its production capacity are given at Annexure-4. 

Similarly, M/s Swapnapurti Sugar Ltd., (Operator of M/s Vasantdada Shetkari SSK 

Ltd.,) is having CTO for 45 KLPD molasses based distillery. Copy of CTO dated 

05/11/2020 & amended CTO dated 15/07/2021 along with details of products i.e. 

rectified spirit; country liquor; ethanol; CO2 & its production capacity is given at 

Annexure-5.  

3.1 Water and effluent management – sugar industry 

Main source of water for the sugar industry is Krishna River and the industry has 

obtained permission from Executive Engineer, Sangli Pathabandhare Vibhag, Sangli 

for withdrawal of water. The industry has provided separate flow meter and energy 

meter to the intake pipeline of river water. As per the records, the average daily 

consumption of fresh water during January, 23 to February, 23 is 550 m3/day & avg. 

electricity consumption is 49,742 Kwh; and mainly used for process & utilities i.e. 

sugar industry boiler feed @ 500 m3/day, and domestic purpose @ 50 m3/day. 

The main sources of effluent generation from process are; mill house section, boiling 

house section (multiple effect evaporators), vacuum pans, centrifugal section, 

process condensate contaminated with concentrated juice, ancillary activities (rotary 

vacuum filter cleaning & gland leakages from pumps, pipelines etc.) and boiler blow-
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down streams. The management of process effluent & condensate and blow-down 

streams from utilities are briefed as follows: 

 Process effluent management: Effluent generating from mill house section,

centrifugal section & boiling house section is collected separately and

channelized into ETP for treatment. The industry has provided ETP of

reported designed capacity of 900 m3/day and the reported effluent

generation from the process is about 750 m3/day (at full cane crushing

capacity). During last crushing season, the industry has utilized average 750

m3/day of fresh water and as per flow meter records, the industry has

discharged average 450 m3/day of treated effluent from ETP to irrigation on

22 ha land (as per bi-lateral agreement with farmers) as per CTO conditions

dated 04/11/2020. The various unit operations & processes of ETP are;
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Image: Unit operations & processes of ETP of sugar unit. 

 

Secondary sludge from clarifier  Sludge holding tank  Sludge drying beds  Dried sludge as soil conditioner.  
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The treated effluent of ETP is proportionated with fresh water and excess 

process condensate water in the mixing chamber of ETP and discharged for 

on land irrigation on 22 ha land (as per bi-lateral agreement: Rasulwadi-

Samabrwadi irrigation scheme), as per CTO conditions dated 04/11/2020. 

 

 Process condensate management: As informed, excess process 

condensate from multiple effect evaporators, pan evaporators are collected 

and cooled in cooling towers. After cooling, the cooled condensate is partially 

recycled @ 700 m3/day to fulfil the cold-water requirement and the remaining 

excess condensate @ 480 – 500 m3/day is discharged for irrigation, after 

proportionating with fresh water from Krishna River and ETP treated effluent.  

 

 As informed, domestic wastewater generation from the sugar industry and 

from the residential colony is about 40 m3/day and managed through septic 

tank followed by soak pit and reused for gardening/on land irrigation as per 

CTO conditions dated 04/11/2020. 

 

3.2 Water and effluent management – distillery industry  

Main source of water for the distillery industry is Krishna River and the industry has 

obtained common permission from Executive Engineer, Sangli Pathabandhare 

Vibhag, Sangli for withdrawal of water. It is gathered that the industry has provided 

common flow meter and energy meter to the intake pipeline of river water, later 

which is being channelized into sugar & distillery.  

 

The main sources of effluent generation from process are spent wash; spent lees 

and utility streams. Spent wash generation is about 360 m3/day (at full production), 

but during the trial period of production; total spent wash generated is about 2,100 

m3 (i.e. 190 – 200 m3/day). The spent wash is managed through re-boiler followed by 

bio-composting on 7.5 acres, as per CTO conditions dated 05/11/2020. 
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4.0 About the incidence 

The incidence of fish kill at Krishna River had occurred on 10/03/2023, due to the 

alleged discharge of industrial effluent outside the industry premises of Respondent 

no. 1 i.e. M/s Shri Dutt India Pvt. Ltd., as mentioned by the applicant in the original 

application. Upon receipt of information about the incidence of fish kill at Krishna 

River, MPCB, Sub-Regional Office-Sangli had carried-out inspection of the industry 

on 10 & 11/03/2023. As per the MPCB report, the incidence of fish kill at Krishna 

River had occurred due to the discharge of industrial effluent from both the industries 

i.e. M/s Shri Dutt India Pvt. Ltd., (Operator of M/s Vasantdada Shetkari SSK Ltd.,) 

and M/s Swapnapurti Sugar Ltd., (Operator of M/s Vasantdada Shetkari SSK Ltd.,). 

Accordingly, MPCB carried-out inspection of aforesaid industries on 10/03/2023 & 

11/03/2023. Copy of inspection reports of MPCB dated 10/03/2023 & 11/03/2023 is 

given at Annexure-6. Hence, the joint committee carried-out inspection of aforesaid 

industries. Accordingly, representatives of M/s Shri Dutt India Pvt. Ltd., (Operator of 

M/s Vasantdada Shetkari SSK Ltd.,) and as well as M/s Swapnapurti Sugar Ltd., 

(Operator of M/s Vasantdada Shetkari SSK Ltd.,) were accompanied the joint 

committee during the inspection and provided background information about the 

respective industry and environmental management system. 

 

Upon detailed survey of the area under reference and also based on the MPCB 

reports dated 10/03/2023 & 11/03/2023; it was observed that cause of fish kill at 

Krishna River first aroused from the activity of M/s Swapnapurti Sugar Ltd., 

(Operator of M/s Vasantdada Shetkari SSK Ltd.,) – distillery industry followed by M/s 

Shri Dutt India Pvt. Ltd., (Operator of M/s Vasantdada Shetkari SSK Ltd.,) – sugar 

industry. Step by step causes for the incidence of fish kill at Krishna River is outlined 

below. Also, google image delineating various infrastructure facilities and effluent 

management of sugar & distillery industries is depicted below.  
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Google image delineating various infrastructure facilities and effluent management of sugar & distillery industries.
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Legend 

1 : ETP area of sugar industry 

2 : Dilution chamber of ETP of sugar industry 

3 : HDPE lined lagoon-2 i.e. 15 days treated effluent storage lagoon of sugar industry 

4 : Unlined lagoon-3 of sugar unit (reportedly meant for storage of fresh water & excess process 

condensate of sugar industry) 

5 : Unlined lagoon-1 of sugar unit, 4.96 acre (reportedly meant for storage of fresh water & excess 

process condensate of sugar industry) 

6 : Lift irrigation sump of sugar industry (treated effluent storage sump), for discharge into 

irrigation on 22 ha land (Rasulwadi-Sambarwadi irrigation scheme) 

a : Lined bio-compost yard (7.5 acre) of distillery industry 

B : Unlined lagoon-1 of distillery industry 

c : Unlined lagoon-2 of distillery industry 

d : 5 days lined spent wash storage lagoon of distillery industry 

e : 30 days lined spent wash storage lagoon of distillery industry 

 

5.0 Observations and findings  

This report is outcome containing factual and action taken report of the said joint 

committee based on the preliminary information received from MPCB, followed by 

inspection of industries and information submitted by industries through MPCB and 

subsequent discussions of the joint committee. The observations & findings of the 

joint committee are as follows. 

 

i. As per the Form R.T. 8 (C) i.e. the final manufacturing report for the crushing 

season 2022-23 (Central Excise Rule 83) submitted by the sugar industry to 

the Commissioner of Sugar, Pune (Sangli Division); cane crushing for the 

season 2022-23 was started w.e.f. 28/10/2022 and end date of cane crushing 

was 14/03/2023 (total no. of days of operation is 141). Total cane crushed and 

production details during the aforesaid cane crushing season are depicted 

below. 

S. no. Particulars Quantity, MT 

1.  Cane crushed 10,19,966 (7,233 TCD) 

2.  Sugar 1,17,109 (24,916 MT/M) 

3.  Press mud 21,142.865 

4.  Molasses 45,175 

5.  Bagasse 2,88,583 

6.  Electricity 2,07,08,560 Kwh 

 

ii. The sugar industry has provided additional 02 no. of unlined storage lagoons 

(lagoon-1 & 3), as informed by the sugar industry; erstwhile (prior to the 

incident of fish kill at Krishna River) which was used for storage of fresh water 
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& also process condensate water. However, during the joint committee 

inspection; the aforesaid lagoons were found to be empty and scrapping & 

levelling activities were in progress. 

 

iii. The sugar industry is not utilizing its 15 days treated effluent storage lagoon 

i.e. HDPE lined lagoon-2 for storage of treated effluent from ETP (meant for 

storage of ETP treated effluent during no demand for irrigation). Instead, 

excess process condensate @ 20 m3/hr i.e. 480 m3/day is being channelized 

into the existing 15 days treated effluent storage lagoon and later pumping the 

same into the dilution chamber of ETP. Further, the aforesaid stream is 

proportionated with ETP treated effluent & fresh water from Krishna River; 

and ultimately discharged into irrigation (Rasulwadi-Sambarwadi irrigation 

scheme – 22 ha land) through the lift irrigation sump, as per bi-lateral 

agreement with farmers. Presently, i.e. during non-crushing season, the sugar 

industry is discharging its process condensate water, stored during previous 

crushing season & fresh water from River Krishna for the said irrigation 

scheme, as there is no generation of treated effluent from ETP due to end of 

cane crushing season.   

 

iv. MPCB had carried out sampling of final treated effluent from ETP of sugar 

industry during the last crushing season (2022-23) during their routine 

inspection and also collected effluent sample on the day of incidence i.e. on 

10/03/2023 from the final lift irrigation sump of sugar industry, meant for 

discharge into irrigation, which later flown into adjacent natural drain (due to 

rupture of RCC pipeline meant for conveyance of treated effluent into 

irrigation: Rasulwadi-Sambarwadi irrigation scheme) and River Krishna 

through Madhavnagar nalah & later confluences with Sherin nalah (both the 

nalahs carries untreated domestic sewage from Sangli municipal corporation 

limits). The analysis results of the same is given in the below Table.  

 

Table: Analysis results of treated effluent sample from ETP and lift irrigation sump. 

Parameters Date of sampling & location  Prescribed standards as per CTO 

18/02/2023, 

ETP outlet  

10/03/2023, 

Lift irrigation sump 

pH 4.8 5 5.5-9.0 
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BOD 440 1400 100 

COD 1619.2 6720 250 

SS 178 154 100 

TDS 1068 2208 2100 

Chloride 204.74 142.71 600 

Sulphates 38.43 153.65 1000 

O&G 7.4 10.4 10 

Note: Concentration of all parameters is expressed in mg/l, except pH. 

It is observed that the concentration of all the monitored parameters from the 

final outlet of ETP are found to be exceeding the MPCB prescribed discharge 

norms for irrigation, except chloride; sulphate; TDS and O&G i.e. pH: 4.8 (not 

in the range of 5.5 – 9); BOD: 440 mg/l > 100 mg/l; COD: 1,619.2 mg/l > 250 

mg/l; and SS: 178 mg/l > 100 mg/l respectively. Similarly, on the day of 

incidence of fish kill at Krishna River; the concentration of monitored 

parameters from the lift irrigation sump reveals that pH: 5 (not in range of 5.5 

– 9); BOD: 1,400 mg/l > 100 mg/l; COD: 6,720 mg/l > 250 mg/l; SS: 154 mg/l

> 100 mg/l; TDS: 2,208 mg/l > 2,100 mg/l and O&G: 10.4 mg/l > 10 mg/l 

respectively.  

v. Also, MPCB had carried-out sampling of natural drain (leading towards

Madhavnagar nalah); Sherin nalah and Krishna River at various locations on

the day of incidence of fish kill at Krishna River. The analysis results of the

same are given in the below Tables.

Table: Analysis results of natural drain samples 

Parameters Date of sampling & location 

10/03/2023, Natural drain at 

Karnala road, d/s of discharge 

from sugar & distillery 

industries 

10/03/2023, 

Madhavnagar nalah 

at Jakat naka 

10/03/2023, 

Sherin nalah 

pH 7.2 5.6 7.1 

BOD 850 1,200 160 

COD 2771.2 5,648 568.8 

SS 168 187 116 

TDS 2210 2,014 1,260 

Chloride 270.42 260.92 258.42 

Sulphates 113.48 138.1 79.92 

O&G 4.2 8.4 BDL 

Note: Concentration of all parameters is expressed in mg/l, except pH. 
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  Table: Analysis results of water samples of Krishna River  

Parameters Date of sampling & location 

10/03/2023, Confluence point of sherin 

nalah into Krishna River 

10/03/2023, Krishna River at 

Ankali bridge 

pH 7.8 7.6 

DO 4.4 2 

BOD 3.8 12 

COD 40 69.6 

SS 16 17 

TDS 401 533 

Chloride 36.89 55.68 

Sulphates 32.84 56.3 

NO3-N 6.7 0.11 

Note: Concentration of all parameters is expressed in mg/l, except pH. 

 

vi. As per MPCB records (based on the inspection carried-out on 11/03/2023), 

total quantity of rectified spirit produced during the trial period w.e.f. 

22/02/2023 to 05/03/2023 is about 3.09 lac liters i.e. 319.12 m3 and total 

spent wash generation is about 21 lac liters i.e. 2,100 m3.  

 

vii. The distillery industry has provided 02 no. of unlined lagoons near the bio-

compost yard. It is observed that the said unlined lagoons were filled with 

spent wash (apparently). The joint committee collected grab samples from the 

said unlined lagoons and submitted to MPCB Regional Office at Chiplun for 

analysis of various criteria parameters viz. pH; BOD; COD; SS; TDS; Chloride 

and Sulphate. The analysis results of the same are given in the below Tables.  

 

Table: Analysis results of samples collected from unlined lagoons of distillery industry  

Parameters Date of sampling & location 

29/05/2023, unlined lagoon-1 29/05/2023, unlined lagoon-2 

pH 8.5 9.1 

BOD 10,000 2,200 

COD 40,920 7,224 

SS 420 264 

TDS 70,216 15,122 

Chloride 27,541.46 4,853.49 

Sulphates 1,453 3,044 

O&G BDL 20 

Note: Concentration of all parameters is expressed in mg/l, except pH. 
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viii. As per the information provided by MPCB, there are three 

corporations/municipal councils are located in the Sangli, which are Sangli-

Miraj Kupwad Municipal Corporation, Islampur Municipal Council and Astha 

Municipal Council. Details of domestic sewage generation and its treatment 

including disposal status is depicted in the below Table.  

 

Table: Details of domestic sewage generation and its treatment including disposal status by 

Sangli Municipal Corporation.  

Name of 
corporation/ 

council 

Area(s) within 
the 

corporation/co
uncil 

Quantity 
of 

sewage, 
MLD 

Type of treatment Mode of discharge 

Sangli-Miraj 
Kupwad 
Municipal 
Corporation 

Hanuman Nagar 23.5 STP comprises of 
primary, secondary 
treatment & 
chlorination. STP is 
located at Hanuman 
Nagar, Sangli 

Treated sewage @ 50% 
is reused for gardening 
& ancillary activities 
within municipal 
corporation area. 
Remaining treated 
sewage is discharged 
into Krishna River 
through Bhope nalah 

Other areas of 
corporation & 
extended 
municipal 
corporation of 
Sangli 

27 Initially untreated 
sewage is collected at 
sherin nalah pumping 
station at Vasant Dada 
Patil Smarakh, Sangli 
& later partially (app. 
20 MLD) is pumped to 
oxidation pond at 
Dhulgaon & rest is 
directly discharged into 
Krishna River 

Oxidised sewage @ 20 
MLD from Dhulgaon is 
discharged for irrigation 
and rest 7 MLD of 
untreated sewage from 
sherin nalah pumping 
station is directly 
discharged into Krishna 
River 

Miraj Bedag 
Road 

22.5 About 9 MLD is 
channelized to 
oxidation pond at 
Bedag Gaon and rest 
is directly discharged 
into Krishna River  

Oxidised sewage @ 9 
MLD is discharged for 
irrigation and rest 13.5 
MLD of untreated 
sewage is directly 
discharged into Krishna 
River through Miraj 
nalah  

Islampur 
Municipal 
Council  

Islampur  12 No treatment system   Untreated domestic 
sewage is directly 
discharged into Krishna 
River through Mayakka 
Mandir nalah. 

Astha 
Municipal 
Council 

Astha 03 No treatment system  Untreated domestic 
sewage is directly 
discharged into Krishna 
River through natural 
drain. 
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ix. As per the information provided by MPCB, various actions have been taken

by MPCB against industries and corporation during 2023 by means of issuing

directions under the provisions of Water Act, 1974 and Air Act, 1981 for the

various reported violations and non-compliances w.r.t. discharge of effluent

more than the prescribed standards; illegal discharge of untreated/partially

treated effluent into nearby natural drains, and discharge of untreated sewage

from the Sangli corporation limits, which ultimately confluences with Krishna

River. Details of directions issued under the provisions of the Water Act, 1974

and Air Act, 1981 and reported violations/non-compliances is depicted in the

below Table. Copy of various directions issued by MPCB is given at

Annexure-7.

Table: Compiled list of directions issued by MPCB to sugar & distillery industries and 

corporation for the reported violations/non-compliances.  

S. 

no. 

Name of the 

industry 

Reported violations/non-

compliances 

Nature of action taken 

1. M/s Shri Dutt India 

Pvt. Ltd., (Operator of 

M/s Vasantdada 

Shetkari SSK Ltd.,), 

S. no. 

173/156/167/188, A/P 

Madhavnagar road, 

Miraj, Sangli, 

Maharashtra 

Failure to operate & maintain 

ETP; discharge of 

untreated/partially treated 

effluent into Krishna River on 

09/03/2023 

Proposed directions u/s 33A 

of the Water (P & CP) Act, 

1974, dated 10/03/2023 

followed by closure directions 

u/s 33A of the Water (P & CP) 

Act, 1974, dated 13/03/2023 

2. M/s Swapnapurti 

Sugar Ltd., (Operator 

of M/s Vasantdada 

Shetkari SSK Ltd.,), 

S. no. 

173/156/167/188, A/P 

Madhavnagar road, 

Miraj, Sangli, 

Maharashtra 

Leakage from raw spent 

wash pipeline & subsequent 

combined discharge from 

sugar & distillery industries 

into Krishna River through 

adjacent nalah(s) and non-

compliances of CREP 

conditions.  

Proposed directions u/s 33A 

of the Water (P & CP) Act, 

1974, dated 11/03/2023 

followed by closure directions 

u/s 33A of the Water (P & CP) 

Act, 1974, dated 12/03/2023 

3. Sangli Miraj and 

Kupwad City 

Muniicpal 

Corporation, Sangli 

Not providing full-fledged 

STP for treatment of sewage 

for sangliwadi nalah & sherin 

nalah. Discharge of untreated 

sewage into Krishna River  

Proposed directions u/s 33 A 

of the Water (P & CP) Act, 

1974, dated 10/03/2023 
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6.0 Conclusions 

i. The industries primarily involved in the incidence of death of fish kill at Krishna

River are M/s Swapnapurti Sugar Ltd., (Operator of M/s Vasantdada Shetkari

SSK Ltd.,), a molasses based distillery i.e. engaged in manufacturing of

rectified spirit; country liquor & ethanol and M/s Shri Dutt India Pvt. Ltd.,

(Operator of M/s Vasantdada Shetkari SSK Ltd.,), engaged in manufacturing

of sugar. Both the aforesaid industries are operated by separate

management/entities, situated within the same plot & having same survey

nos., but separate CTO issued by MPCB. During the joint committee

inspection both of the sugar & distillery industries are not in operation i.e.

sugar industry due to non-crushing season and distillery industry due to self-

closure, after the incidence of pipeline breakage.

[Please refer section 3.0, as above] 

ii. The distillery industry started its trial production activities w.e.f. 22/02/2023

and continued up to 05/03/2023. During the said trial period, total rectified

spirit production was 3.09 lac liters i.e. 309.12 m3 and total spent wash

(effluent) generation was 21 lac liters i.e. 2,100 m3. On 01/03/2023, reportedly

rupture had occurred in few of the joints of raw spent wash conveyance

pipeline (RCC pipeline) leading to 5 days raw spent wash storage lagoon.

Reportedly, rectified on the same day and later the distillery activities were

completely stopped on 06/03/2023. As per the CTO dated 05/11/2020, the

distillery industry has been stipulated to utilize the raw spent wash through re-

boiler followed by bio-composting. It is observed that the distillery industry as

on date of incidence has not made preparation for utilization of generated

spent wash through bio-composting.

As a result of rupture in spent wash conveyance pipeline, about 21 lac liters 

i.e. 2,100 m3 of raw spent wash flown into adjacent drain of the sugar industry; 

which is meant for conveyance of excess process condensate water into 15 

days treated effluent storage lagoon no. 2 (unlined lagoon), which already had 

about 10,000 m3 of excess process condensate water & treated effluent from 

ETP of sugar industry. Later during 09/03/2023, the sugar industry started 

pumping the said mixed effluent streams into final lift irrigation sump through 
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mixing chamber of ETP for discharge into on land irrigation (Rasulwadi-

Sambarwadi irrigation scheme – 22 ha land). During the aforesaid event i.e. 

conveyance of mixed effluent streams (viz. raw spent wash & process 

condensate water) from the lift irrigation sump into irrigation, the RCC pipeline 

meant for the same has ruptured (reportedly ruptured) and flown into adjacent 

natural drain, carrying untreated domestic sewage from the nearby 

settlements, which further confluences with Madhavnagar nalah & later Sherin 

nalah and ultimately confluences with Krishna River.  

[Please refer section 4.0, as above] 

 

iii. As per the monitoring carried-out by MPCB on the day of incidence, the said 

effluent stream from final lift irrigation sump of the sugar industry was having 

concentration of pH: 5; SS: 154 mg/; TDS: 2,208 mg/l; BOD: 1,400 mg/l and 

COD: 6,720 mg/l respectively. The mixed streams of wastewater (raw spent 

wash, process condensate water & untreated domestic sewage) at natural 

drain i.e. downstream location of sugar & distillery industry was having 

concentration of pH: 5.6; SS: 187 mg/l; TDS: 2,014 mg/l; BOD: 1,200 mg/l and 

COD: 5,648 mg/l respectively. Similarly, the mixed streams of wastewater 

(raw spent wash, process condensate water & untreated domestic sewage) at 

sherin nalah pumping station, before confluencing with Krishna River was 

having the concentration of pH: 7.1; SS: 160 mg/l; TDS: 1,260 mg/l; BOD: 160 

mg/l and COD: 568.8 mg/l respectively. Based on the aforesaid monitoring 

results, the concentration of BOD was 46; 40 & 5.3 times more than the 

prescribed discharge standards. Similarly, the concentration of COD was 27; 

22.5 & 2.3 times more than the prescribed discharge standards.  

  [Please refer s. no. iv of section 5.0, as above] 

 

iv. The said mixed streams of wastewater about 0.391 lac m3 (raw spent wash, 

process condensate water & untreated domestic sewage) from sherin nalah 

pumping station have flown into K. T. weir (Sangli K.T. weir) of Krishna River. 

As per Irrigation Dept., records, the reported volume of fresh water in K.T. 

weir (Sangli K.T. weir) of Krishna River on the day of incidence was 03 lac m3 

against the full capacity of 14.2 lac m3. As a result, due to influx of about 

0.391 lac m3 of mixed streams (raw spent wash, process condensate water & 
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untreated domestic sewage) into K.T. weir (Sangli K.T. weir) of Krishna River, 

which had less volume of water i.e. about 03 lac m3 against the full capacity of 

14.2 lac m3 within the K.T. weir of Krishna River (Sangli K.T. weir); sudden 

depletion of dissolved oxygen might have occurred and resulted in incidence 

of fish kill within that particular stretch of K.T. weir of Krishna River (Sangli 

K.T. weir). As per the monitoring carried-out by MPCB on the day of 

incidence, the said stretch of K.T. weir of Krishna River (Sangli K.T. weir) was 

having concentration of pH: 7.6; Dissolved oxygen: 2 mg/l; BOD: 12 mg/l and 

COD: 69.6 mg/l respectively. The reported concentration of dissolved oxygen 

at the aforesaid location was 2 mg/l which was less than desired level of min. 

4 mg/l or more; for propagation of wildlife & fisheries. 

  [Please refer s. no. v of section 5.0, as above] 

v. As per the report of Office of Assistant Commissioner Fisheries (Technical)

Sangli vide dated 10/03/2023, it is gathered that various species of fishes

were died & floating on the bank of Krishna River near Anklali bridge. The said

report doesn’t mention about the quantity of fishes died due to alleged

discharge of wastewater. Further, the said report mentions that based on the

preliminary examination of the dead fish by the team of experts, red spots

were found on the body of the fish and no parasites were found and also no

parasites were found in the gills of the fish. The said report also mentions that

if there is a sudden change in the temperature of the water, the amount of

oxygen may decrease and the fish may die. This change in temperature can

occur if something is mixed with the water (eg. sewage polluted water,

chemically mixed water etc.). Copy of the report of Office of Assistant

Commissioner Fisheries (Technical) Sangli vide dated 10/03/2023 is given at

Annexure-8.

vi. It is inferred that total sewage generation from Sangli Municipal Corporation

(consisting of three corporations/councils viz. Sangli-Miraj Kupwad Municipal

Corporation, Islampur municipal council & Astha municipal council) is 88 MLD.

Out of 88 MLD, only 23.5 MLD of sewage is being treated at STP at Hanuman

Nagar, Sangli.
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Out of 27 MLD of sewage generation from other areas of corporation & 

extended Municipal Corporation of Sangli, about 20 MLD of sewage is being 

channelized to the oxidation pond at Dhulgaon. Oxidised sewage of about 20 

MLD is either discharged for irrigation or discharged into Krishna River 

through natural drain(s) and rest 07 MLD of untreated sewage is directly 

discharged from sherin nalah pumping station into River Krishna. However, as 

per the information provided by MPCB; most of the time pumping station at 

sherin nalah is observed to be non-operational. As a result, untreated sewage 

of about 27 MLD from sherin nalah pumping station is being directly 

discharged into Krishna River through sherin nalah at Vasant Dada Patil 

Smarakh, Sangli.  

Out of 22.5 MLD of sewage generation from Miraj Bedag Road, about 9 MLD 

of sewage is being channelized to oxidation pond at Bedag Gaon. Oxidised 

sewage of about 9 MLD is discharged for irrigation and rest 13.5 MLD of 

untreated sewage is directly discharged into Krishna River through Miraj 

nalah. As informed by MPCB, presently commissioning works of new STP at 

Miraj Bedag is almost completed and yet to made operational.   

No treatment system is provided for treatment of 12 MLD of sewage from 

Islampur Municipal Council & 03 MLD of sewage from Astha Municipal 

Council. The untreated sewage of 15 MLD from the aforesaid municipal 

councils is directly discharged into Krishna River through Mayakka Mandir 

nalah and natural drain.  

  [Please refer s. no. viii of section 5.0, as above] 

vii. The distillery industry provided lined bio-compost yard of 7.5 acre for

utilization of raw spent wash, as per conditions stipulated in the CTO dated

05/11/2020. The joint committee observed from the CTOs issued by MPCB to

various distillery industries that management of spent wash has been

stipulated by imposing condition of treatment either through bio-digester

followed by bio-composting or bio-digester followed by MEE followed by bio-

composting or bio-digester followed by MEE followed by incineration.

Whereas, in the present case; treatment of spent wash is stipulated is through
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re-boiler followed by bio-composting. However, it is worth to mention that the 

re-boiler is an integral part of the distillation column but not a separate 

treatment process for treatment/volume reduction of spent wash.  

viii. The sugar industry has not provided treatment system for management of

excess process condensate water and it is also not stipulated in the CTO of

sugar industry dated 04/11/2020. The joint committee observed from the

CTOs issued by MPCB to various sugar industries that management of

process condensate water has been stipulated by imposing condition of

installation of condensate polishing unit for treatment of excess process

condensate water. Further, it is observed that the sugar industry is

proportionating its treated effluent f ETP with fresh water from Krishna River &

excess process condensate water and ultimately discharging into irrigation,

such condition is not stipulated in the CTO dated 04/11/2020 issued by MPCB

and it is non-compliance of the said CTO conditions. Some of the

photographs taken during the joint committee inspection are given at

Annexure-9.

7.0 Recommendations 

In view of the above: 

i. MPCB may amend the CTO of the distillery industry, dated 05/11/2020 w.r.t.

conditions stipulated in s. no. 4 of the CTO dated 05/11/2020 i.e. conditions

under the Water (Prevention and Control of Pollution) Act, 1974 for discharge

of effluent – to impose applicable treatment system to the distillery industry for

management of spent wash in line with treatment system being imposed for

rest of the molasses based distilleries in Maharashtra.

ii. MPCB may amend the CTO of the sugar industry, dated 04/11/2020 w.r.t.

conditions stipulated in s. no. 4 of the CTO dated 04/11/2020 i.e. conditions

under the Water (Prevention and Control of Pollution) Act, 1974 for discharge

of effluent – to impose applicable treatment system to the sugar industry for

management of process condensate water in line with treatment system being

imposed for rest of sugar industries in Maharashtra.
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iii. MPCB may ensure implementation of point no. i & ii, as above; till that time,

MPCB may not permit the operation of both sugar & distillery industries during

next season in 2023-24. Also, MPCB shall complete compliance verification of

aforesaid industries w.r.t. closure directions issued u/s 33A of the Water

(Prevention and Control of Pollution) Act, 1974 & 31A of the Air (Prevention

and Control of Pollution) Act, 1981 (as given at Annexure-7), before

considering for revocation of the said closure directions.

iv. MPCB may carry out regular surveillance inspection of industries situated

along the Krishna River especially sugar & distilleries at least on monthly

basis ensuring that there is no discharge of the effluent from these industries

to the natural drains and to the Krishna River.

v. The joint committee opined that 100% treatment of sewage may be ensured

as directed by the Principal Bench of Hon’ble Tribunal vide order dated

28/08/2019 in O.A. No. 593/2017, Paryavaran Suraksha Samiti & Anr. Vs.

Union of India & Ors.

vi. Natural drains used as sewage canals should be stopped immediately and

restoration should be carried out.

vii. Till such time where laying of sewerage network and its connectivity to STP is

not yet started, in-situ bioremediation and/or phytoremediation or any other

remediation measures for treatment of sewage at natural drains may be

implemented as a primary treatment measures.

viii. Sangli Municipal Corporation should submit a time bound action plan along

with budgetary provisions for setting up of full-fledged STPs including laying of

sewerage network & its connectivity to such STPs in the corporations/councils

viz. Sangli-Miraj Kupwad Municipal Corporation, Islampur municipal council &

Astha municipal council. Also, Sangli Municipal Corporation may ensure

implementation of its action plan expeditiously and regularly monitor the same

ensuring that untreated sewage is not discharged into the natural drains and

to the Krishna River.
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ix.      K.T.  weirs const"cted  across the Krishma River,  ob§trilcts the minimum  e-

flow of the rfuer.  H®ncef  in order lo ensure adequate dissolved oxygen and

flour, lrrigaton Dept., to regulate the flow so as to maintain minimum a-flow in

the Krishna River.
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Item No.5  (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

(By Video Conferencing) 

ORIGINAL APPLICATION NO.32 OF 2023 (WZ) 

Raju alias Devavappa Anna Shetty & Ors. …. Applicants 

Versus 

M/s Shri Dutt India Pvt. Ltd. & Ors. .…Respondents 

Date of Hearing  : 31.03.2023 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

Applicant  :   Mr. Asim Sarode, Advocate 

ORDER 

1.     This application has been filed seeking closure of respondent 

No.1 – industry M/s Shri Dutt India Pvt. Ltd., which is said to be leading 

sugar manufacturer, situated in Madhavnagar, Taluka Miraj, District 

Sangli. According to the applicants, it is not maintaining the effluent 

treatment plant round the clock because of which the effluent is coming 

out and flows to river Krishna, as a result of which large number of fishes 

are dying.  Our attention is drawn to the fact that respondent No. 2 – 

MPCB issued notice to respondent No. 1 – M/s Shri Dutt India Pvt. Ltd. 

and respondent No.3 – Sangli-Miraj-Kupwad Municipal Corporation 

under Section 33A of the Water (Prevention & Control of Pollution) Act, 

1974 with respect to the visit of the Board officials regarding investigation 

of fish dying, enumerating in that notice the reasons of effluent coming 

out of the said industry and several other factors. 

2. Our attention is also drawn by the learned counsel for the

applicants to the notice dated 10.03.2023 issued by respondent No.2 – 

MPCB to respondent No.1 under Section 33A of the Water (Prevention & 

Annexure-1
53



[NPJ]  Page 2 of 2 

Control of Pollution) Act, 1974 and Section 31A of the Air (Prevention & 

Control of Pollution) Act, 1981 to show cause as to why the industry 

should not be directed to be closed.  We find that these notices are issued 

to respondent Nos.1 and 3 giving them seven days’ time to submit their 

reply and the present application appears to have been filed even before 

expiry of the said period.  

3. However, we find that substantial question with regard to adverse

impact to the environment is made out.  Hence we admit this application 

and direct the Registry to issue notice to the respondents, returnable 

within four weeks.  

4. We also deem it proper to constitute a Joint Committee comprising

of one member each of Central Pollution Control Board (CPCB), 

Maharashtra Pollution Control Board (MPCB) and Secretary/ 

Commissioner of Fisheries, State of Maharashtra and the MPCB would be 

the nodal agency of the said Committee, with a direction that the 

Committee shall submit a report giving details as to the number of fishes 

died, what is the reason thereof and whatever deficiencies are noticed as 

pointed out in the present application.  The factual report in this regard 

as well as action taken report shall be filed within a period of one month. 

5. The applicants are directed to provide copies of the Original

Application and annexures thereto for being served to the respondents, 

within a week. 

6. The applicants are also directed to take necessary steps for service

upon the respondents by both ways and also through available e-mail. 

7.     Put up this matter on 30.05.2023.   

  Dinesh Kumar Singh, JM 

      Dr. Vijay Kulkarni,  EM 

March 31, 2023 
O.A.NO.32/2023 (WZ) 
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Estd. 1956 
8 0233-2310611 to 2310615 

Fax 0233-2310619 
Email - vasantdada_sugar@yahoo.in 

Email - info@vasantdadasugar.com 
vasantdadapurchase@gmail.com 

www.vasantdadasugar.com 

Ref No./MD/ 117 /2020-21 

To. 

The Member Secretory 
Maharashtra Pollution Control Board, 
Kalpataru Point, 2"d & 3rd Floor. 
Opp Cine Planet Cinema, 
Near Sion Circle, Sion East, 
Mumbai. 400022. 

Dear Sir, 

EUHI f; H0. 
Vasantdada Shetkari Sahakari Sakhar Karkhana Ltd; SANGLI. 
Madhavnagar Road, SANGLI 416 416 Dist. Sangli (Maharashtra) 

Subject - Change in Operator name on Consent No. 000009238 Cr- 2011000269 

Dt. 05/11/2020. 

22loe<21. 

Enc. - Copy of Online Application. 
Copy To - 1. Sub Regional Ofticers. 

Date- 1 8/02/2021 

Inward Ne 241 

Date-R?/o 
M.P.C. 

We had leased our Distillery to M/s Shri Dutt India Pvt. Ltd for a period of ten years. 
The said lease agreement is cancelled by both the parties mutually. A resolution to that effect has 

been passed by our Hon. Board Of Directors at Meeting no. 5 dt. 14/7/2020 no. 2 accordingly we 

have taken over the distillery unit and leased it to M/s Swapnapurti Sugar Ltd for 10 years from 

14/7/2020 as per resolution no. 3 held in meeting no.6 of our hon. Board Of Directors. 

MPCB, Sangli. 

M/s Swapnapurti Sugar Ltd is a Registered Ltd Company Under Companies Act. 1956. 

The office of the said company is situated at plot no. 8-82 shivaji housing society, Madhavnagar 

road Sangli � 416416. We are enclosed herewith the application of the company, Registration 

Certificate, list of boards of directors lease agreement etc. 

Therefore we request you to kindly make the change in above consent tor new operator 

M/s Swapnapurti sugar ltd. and reissue the consent to us and note the nev agreement of lease 

Thanking you, 

Yourg Faithtully. 

Managing Director 

ar) 
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MAHAFtASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPuR.

Tel   No   (C1231)   a652952,
2660448

Fax No   {0231)   2652952
E-mall
f`okolhapur@mpeb gov in

I-
"a      ;#      !\       ,3        ,es

ERE
'tvour Servlce lt Our Duly

Udy¢g Bhavan,
Near Collector Office,
Kolhapur -416 003
Vvebsile http //mpcb man nic in

i_aTeTo_eT=_cLJ3No. MPCB/RO/KOP/PD/ 2 3 a 3 1 Cro a C2.a

TO`
M/s. Shri Dutt India Pvt. Ltd.
{Operatof of M/s. Vasantdada SSIt Ltd.)
A/p-Madhavnagar,
TBl.  Miraj,  Dist.  Sangli.

Sub`      Proposed Directions under sec{ion 33 A of water (Prevenlion &
Control  of  Pollution)  Act,   1974,  31  A  of Air  (Prevention  &  Con(ral  of
PQllutjon)  Act:  1981  &  Hazardous  Waste  (M>  H  &  T)  Rules;  2016  as
amended

Ref     1   Complaint received from cltizens as well as news publishe'd on
electromc media regarding fish kill incideiice at Krishna
Rlver Ankall  Bridge dtd   10 03 2023

2`  Visit of Board Offlciais on  10 03`2023,
3`  Proposal submllted by SRO Sangli

WHEREAS,  you are operating your uni{ in `Pollution Prevention Area  declared under
Water (Pre¥ention  &  Control  of  Pollution) Act`  1974  & Air (Prevenl!on  &  Control  of Pollutic!n)
Ac!`  1981  &  Hazardous Waste (Management & TM) Riiles,  2016 as amencled

AND  WHEREAS,   It  is  obligatory  on  your  part  lo  provide  adequate  water  and  a!r
po!lutic)n i`on!rol devices and adequate health and safety & accidenla! precaiitionary measures
and to operate it  round  o`clock so  as  lo prevent any  sort of poilution  in the  surrounding  area
and to achieve fne s{afidard§ !a]d down under the provisions o( Environment {Protec{]on) Act,
i986

AND  WHEREAS,  The  Board  Officials has  vi§ited  your unit  on  10 03 2023  regarding
investiga{ion  of  the  fish  kill  incidence  as  per  reference  no   (1)  and  observed  following  nan
comp!iances

1      You have failed to operate & maintain the Effluent TreaLmenL plant round the clock`
Thereby  causing  leakage of effluent carrying  pipe line and  also overflow from  the
storage well  The untrealed effluent find Its way lo Karnal Road Nalla which'Jurther
meets {o Krishna F3iver re§ulting  into fish killing inciclence in  Krishna River,

2     You   have   felled   to   provide   full-fledged   leakage   proof  pipellne   with   safely   &
preveritive    measures    as    il    was    noticed    lhal    ETP    pipeline    leakage    and
untre3ted/partial  treated  pale  yellow  coloured  effluent  having  pl.I  5  to  6  (by  pr|
paper)   is   being   observed   discharglng   ou!side   the   factory   prerT`ises    Thereby
causing violalion of consent cond`tioiis

3     You have fic>{ operaling exlsling Emuenl  Treatment plant scienti(ically
4      You have not provided Environmen`al   Health &  Safely` precaulioiis to prevem the

environmental Issues, it may cause serlous harm io Environmen{ a lo human being
also

5,    You have discharged treated/partially !realed elfluenl on 9!'' March 2023, night time
to    10!*   March   2023   morning     This   shows   your   rlegllgent   altltude   towards
Environment

c`,€
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AND WHEREAS   altL®r examinmg tlie  record  of youl  case.  reports of offieers of the
Boaid  &  mak!ng  necessary  enquin8s    I  @m  sa(Isfied  lh3t  you  are  causing  Envlronmenlal
PolltJtion PrQb{ems tn the surrounding area and knowlngly & wilfully causing grav@ Injury to the
erwironment thereby violaling.various Environment enactments

NOW THEREFORE`  in exercise ol  the  powers confelTed  on the undersignecl  by  the

s¥cat:gnu:iir:fcA::|p3r3efe°:ti::b&y.:hoen#o:'::(F:fi::#nAgtc,°gn;r{°!f,a:§P;;I:j`:sn:dA::<]'s%:::::
followlng  directlons   (for  avoidance  of  doubt   the  directions  Include  closure{   prohlbiilon  or
reguiat!on  of your activi{ies)

1`}             Why your Industry shall not be closed down forthwith7
11}           Why  competent authonties shall  not  be instruc{ed to disconnect  your water/electricity

supply due to the above fish ki!ling Incidence?

You are directed to file your reply to these directions if any Immediately from the recejpt
of {his nolice{  and (o remain present for Personal Hearing on Monday,13 03 2023 at 3 30 PM
at Regiona! Ottice, Maharashtra Pctllution Control Board, udayog Bhavan, Kolhapur alorig with
ail   relevant   clocumen{s failing   which   Board   shall   consider   lssuance   or  approprlate   final
O!rections as may be deemed fit in your ca5e\ wnlch jliay please be noted

FORANDON

Regional Officer,
M P C  Board, Kolhapur

Copy ,sutomi{{ed for  informallon
1)    Member Secretory`  M  P C   8,  Mumbat,
2)    Jo!nt Director (Water Pollu{ion Control) MPCB,  Mumbai
3)    Jcjmt  Director { Air} MPCB   Mumbai
4}    SLO  .  MPCB.  Mumbai

Copy 10
Sub-Regional Officer<  M   P   C   Board,  Sangli

- He is directec` to serve the directions to the above Industry and subm the compliance

Reponalongwilhclearculremarksaccor:¥ihinstipulatedperiod
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE. KOLHAPUR.

Tel. No. (0231) 2652952, - Udyog Bhavan,
2660448 - Near Collector Office,
Fax No. (0231) 2652952.

'\         \        ,/

Kolhapur -416 003.
E-mail: Website:http://mpcb.mah.nic.in
inaDurt@_vahoo.com -"YourServiceis Our Duty"

No. MPCB/RO/KOP/CD/  F'TS--  a 6 I S-

TO'
M/s. Shri Dutt India Pvt. Ltd.,
(Operator of M/s. Vasantdada SSK Ltd.,)
A/p. Madhavnagar, Tal. Miraj,
Dist.  Sangli.

Date:     13  /03/2023.

Sub:    Closure Direction u/s 33A of water (Prevention & Control of
Pollution) Act,1974, 31 A of Air (Prevention & Control of Pollution) Act,
1981 and under the Hazardous Waste (M & TM) Rules, 2008 as amended.

Ref:   1.  Fish kill incident at Krishna River dated 10.03.2023.
as well as News Published on Electronic media.

2. Visit of the MPCB Officials on  10.03.2023.
3.  Proposed Directions issued by the MPC Board dated 10.03.2023.
4. Personal Hearing conducted on 13.03.2023.

WHEREAS  you  are  operating  your  industry  in  `Pollution  Prevention Area'  declared
under  Water  (Prevention  &  Control  of  Pollution)  Act,   1974,  Air  (Prevention  &  Control  of
Pollution) Act,1981 `& Hazardous Waste (M & TM) Rules, 2016 as amended.

AND WHEREAS it was obligatory on your part to obtain valid consent from the MPC
Board  and  to  provide  and  operate  adequate  and  scientific  water  and  air  pollution  control
devices  continuously,  so  as to  prevent any sort of pollution  in  the  surrounding  area  and to
achieve the standards laid down under the provision of Environment (Protection) Act 1986.

AND  WHEREAS,  this  office  has  issued  Proposed  Directions  dated  10.03.2023  and
issued  and  conducted  Personal  Hearing  on   13.03.2023  based  on  the  non-com.pliances
observed   during  the   visit   of  MPCB   Officials  dated   10.03.2023.   Following   are  the   non
compliances agreed by you during the Personal Hearing.

1.    You  have  failed  to  operate  and  maintain  the  Effluent Treatment  plant  scientifically
round the clock.

2.   You  have  failed  to  treat  all  generated  sugar effluent as  per consent  condition  and
disposing untreated sugar effluent with distillery effluent, stored in kutcha lagoon which
into Krishna river through natural nalla. You have failed to comply conditions imposed
in consent and CREP conditions with CPCB norms and guidelines issued from time to
time.

3.    You have failed to provide full fledge leakage proof pipeline with safety and preventive
measures.  During the visit it was  noticed that untreated sugar effluent (5 to 6 'by pH
paper)  with leaked spent wash discha.rg'.e-d.in'to Krishna river through natural nalla and
resulting in to fish mortality causing grave injury to the Environment.

4.    During visit it was observed that untreated effluent from the sugar factory with Distillery
effluentwas stored into Kutchha lagoon and finally disposed on  9th March 2023 &  10th
March, 2023 into Krishna River through natural nalla  and thereby violating the consent
conditlonsandshowsyournegligent#=owardsEnvironmentprotection
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5.   You have failed to provide Environment, Health and Safety precautions to prevent the
environmental  issues  which  may  cause  serious  harmful  effects to  the  surrounding
Environment.

AND WHEREAS, considering the case of sudden incidence of fish kill due to attributed
your industry effluent discharged into Krishna river. Due to this the chances of contamination
of water there by finally causing pollution of river water could not be ruled out.

AND  WHEREAS  after  examining  the  record  of  your  case,  reports  and  proposal  of
concerned officers of the  Board  &  making  necessary enquiries,  I  am  satisfied that you  are
intentionally causing Environmental Pollution problems in the surrounding area and knowingly
& willfully causing  grave  injury to the environment with  aquatic  life  of Krishna  river thereby
violating various Environment enactments.

NOW, THEREFORE in exercise of the powers conferred upon me under Section 33A of
the Water (Prevention & Control of Pollution) Act,1974 & 31A of the Air (Prevention & Control
of Pollution) Act,1981,I, Jagannath Salunkhe,  Regional Officer of the Maharashtra Pollution
Control Board at Kolhapur hereby direct you to stop the manufacturing activity forthwith (within
72 hours) to avoid further damage to the surrounding environment and inform the same to this
office immediately. The competent authorities are directed to disconnect the water/electricity
supply to your unit immediately, which may please be noted.

It is issued with the approval of competent authority.

FORANDON:\Ea_Hgst:EEL

Regional Officer,
Maharashtra Pollution Control Board, Kolhapur.

Copy for information & necessary action:
1,  Superintending Engineer,  MSEDCL Ltd., Sangli.
2.  Executive Engineer,  MSEDCL Ltd. Sangli,  Madhavnagar,  Dist. Sangli.
3.  Executive Engineer,  Irrigation Department. Sangli,  Dist.  Sangli.
-    They are directed to disconnect electricity supply / water supply of above cited industry /
unit immediately till further orders, and report the action taken from your end earliest.

Regional Officer,
Maharashtra Pollution Control Board, Kolhapur

Copy submitted for favour of information to:
1. The Member Secretary, M.P.C.  Board, Mumbai.
2. The Joint Director (APC),  M.P.C.  Board, Mumbai.
3. The Joint Director (VVPC),  M.P.C.  Board,  Mumbai.

Copy for information:
The Law Officer, M.P.C. Board, Mumbai.

Copy to:
Sub-Regional Officer,  M.P.C.  Board,   8o`y]9li     -He is directed to serve the direction to the
concern   industry,   concern   M.S.E.D.   Co.   Ltd  /  Local  authority  &  keep  vigil  &  report  the
compliance accordingly on priority basis.

`¥-
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Annexure-895
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Annexure-9

Photograph-1: Lift irrigation sump of sugar 

industry, from which discharge of effluent stream 

into natural drain occurred.   

Photograph-2: Old unlined lagoon-1 of sugar 

industry, presently dismantling in progress.  

Photograph-3: Old unlined lagoon-3 of sugar 

industry, presently dismantling in progress. 

Photograph-4: 15 days treated effluent storage 

lagoon (HDPE lined) of sugar industry, in which 

the raw spent wash from distillery industry has 

flown. 
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Photograph-5: Raw spent wash conveyance 

pipeline (RCC) of distillery industry, where 

rupture occurred.   

Photograph-6: Old unlined spent wash lagoon-1 

of distillery industry.   

Photograph-7: Old unlined spent wash lagoon-2 

of distillery industry.   

Photograph-8: 7.5 acre lined bio-compost yard of 

distillery industry.   
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Photograph-9: Biological treatment unit of ETP 

of sugar industry.   

Photograph-10: Dilution chamber at final outlet 

of ETP of sugar industry.  

Photograph-11: Untreated domestic sewage at 

sherin nalah pumping station. 

Photograph-12: Discharge of untreated domestic 

sewage into Krishna River from sherin nalah.  
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